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Surt R U AGNIBHOJ What was
the number of voters in Germany?

SHrr SATYAPRIYA BANERJEE:
It was adult franchise, Everybody
above the age of 18 years was c¢itit-
led to vote

Surt J S BISHT (Uttar Pradesh):
Which Germany was this?

Surt SATYAPRIYA BANERJEE:
This was the old Germany—before
Germany was divided as 1t 15 now—
under the Weimar Constitution.

Pror G RANGA' The whole coun-
try was under the Nazis then

SHrt SATYAPRIYA BANERJEE:
No, before the Nazis came to power—
how they did it 1s a different story.
That has nothing to do with propor-
tional representation If you want me
to go into the history as to how the
whole country came under the Nazis,
I can do so if you so desire but that
1s neither here nor there The objec-
tions that have been raised by my
friends opposite relate to the system
of proportional representation 1n
accordance with the single transterable
vote, but the proportional representa-
tion which I have 1n view i this Bill
1s the Last system of renresentation
Therefore, no objections raised by my
friends opposite touch that system,

Sir, I am very sorry to have to say
that as before I could not oblige the
hon the Law Minister by not intro-
ducing the Bill or withdrawing it at
the last moment, I cannot oblige him
now also by accepting his advice and
not pressing 1t to vote. I do press 1t
to vote because I feel i1t 15 1n the
interests of the country in the interests
of the people, 1n the interests of the
Government and the Oppos:fion and {
wish that this Bill be supported by
all sections of the House as propor-
tional representation will benefit all
sections of the House

Mr DEPUTY CHAIRMAN: The
guestion is

“That the Bill further to amend
the Constitution of India be taken
into consideration.”
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Surt KISHEN CHAND: Sir, there
must be a diviston This 1s a Consti-
tution amending Biil

Mr DEPUTY CHAIRMAN: Not
necessary We can take a count,

(Interruptions )

Surt C C BISWAS Only 1n respect
of certain Bills which are specified in
the rules, you will have to call a divi-
sion and ascertain the votes There 1s
nothing 1n the Constitution itself The
Constitution says that when a Bill is
passed by a specified majority 1t shall
b~ laid before the President You can-
notl place the Bill before the Presi-
dent unless the Bill 1s passed by that
majority

Pror G RANGA: How do we
know whether 1t 1s passed or defeated
unless

(Interruptions )

Mr DEPUTY CHAIRMAN. We can
take a count

Surr KISHEN CHAND: Sir, you
give a ruling that according to the
Constitution a division 1s not neces-
sary

Mr DEPUTY CHAIRMAN: I am
fully convinced that the majority s
agamnst 1t I will take a count

(After a count)
23

Ayes—8, Noes—

The motion was negatived.

THE RIVER BOARDS BILL, 1955.

Tug MINISTER ror PLANNING
anD IRRIGATION ano POWER (SHrr
GurzariLAL Nawnpa): Sir, I beg to
move

“That the Bill to provide for the
establishment of River Boards for
the regulation and development of
inter-State rivers and river valleys,
as revorted by the Jomnt Committee
of the Houses, be taken into consi-
deration.”
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I am glad that the Joint Committee
functioned in such a manner that it
was possible to complete the work
within the allotted time. The Com-
mittee met for the first time on the
1st October 1955, commenced its work
and the work was finalised on the
19th November 1955. There were
three meetings in all. We took care
to place before the Joint Committee
all relevant material, took particular

care that the Committee had in its
possession the suggestions made in
this House with respect to all the
clauses and the various ideas that

were put forward in the course of the

debate. With all this material, the
Committee considered, in a very
adequate way, all these suggestions

and I am happy to report that there
were unanimous recommendations
and there was no minute of dissent
regarding this Bill

Ag for the changes that have been
made, there are only very few chang-
es of any substantial nature. I may
inform the House that among those
few changes which may be regarded
as having some significance—the
others are of a minor character, of a
verbal character-—there is, in the first
place, clause 9. As it now reads, hon.
Memhers will find that the wording
is:

“No act or proceeding of the
Board shall be deemed to be invalid
by reason only of the existence of
any vacancy in the Board or any
defect in the appointment of a
member thereof.”

In the Bill as it
wording was:

stood before, the

“No act or proceeding of the
Board shall be deemed to be invalid
by reason merely of any vacancy
in, or any defect in the constitution
of, the Board.”

This appeared to the Committee 1o
be rather very wide in its scope and
it was the opinion of the Committee
that this discretion should be restrict-
ed. Therefore, the conclusion was
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that it should be restricted simply to
“any defect in the appointment of a
member” and the scope should not be
wider than that. This is clause 9.

Then, there is clause 14 relating to
the functions of the Board. Here, the
opinion of the Committee was that
consultation with the Governments
interested was a very essential proce-
dure and what had been stated in
clause 4 in this connection was not
sufficient for the purpose. Therefore,
as amended the clause stands like
this:

“The Central Government, after
consultation with the Governments
interested, may, by notification in
the Official Gazette, empower the
Board to perform all or such of the
functions......

Therefore, here there is a specific
mention of prior consultation with
the Governments interested.

In clause 15, sub-clause (2) it reads:

“After preparing any such scheme,
the Board shall consult the Govern-
ments interested and the Central
Government in respect of the sche-
me and after considering their sug-
gestions, if any, the Board may con-
firm, modify or reject the scheme.”

In the original clause there was no
mention of the Central Government.
The clause as it stood before simply
mentioned the Governments interest-
ed. The Committee was of the view
that the Central Government had also
to play a part in this, The Central
Government is equipped with all the
information about the situation in the
country, it has an overall view of the
plans for the country, and anything
that is done must have some referen-
ce to the wider conception of the
needs of the country. And, therefore,
the Central Government, equally with
other Governments, should be consult-
ed in this respect. Then there is in
the same clause, sub-clause (5),
which says that a copy of the approv-
ed scheme shall also be forwarded to
the Central Government. This
¢

v
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[Shri Gulzari Lal Nanda.]
completes the idea that the Central
Government should be kept fully in
the picture.

In Chapter IV, clause 22, some
changes have been made by the Joint
Committee in sub-clauses (3) and
(5). Sub-clause (3) deals with the
question of assessors. In the original
clause, in this respect, the provision

was: A
“The arbitrator may, on the
recommendation of the Central
Government, appoint one or more

persons as assessors to assist him in
the proceeding before him.”

Here as modified by the Joint Com-
mittee, two things arise. One is that
it is not the Central Government
which is making any recommendation
in this respect; and secondly, instead
of “one or more persons as assessors’
it will be “two or more persons as
assessors”. That is, the arbitrator
makes the choice of the assessors and
is not limited by any kind of recom-
mendations made by the Central
Government in this respect. And there
{s a minimum of two assessors—there
may be more. That is an important
alteration made by the Select Com-
mittee. Sub-clause (5) is an addition;
it was not there in the original Bill
It says:

“Nothing in the
1940, shall apply to
ander this section.”

Arbitration Act,
arbitrations

Then, Sir, I move on to clauge 27.

This has reference to the procedure
for dissolution of the Board, ete.
Clause 27 (1) now says:

“When the Central Government

is of opinion that a Board has per-
formed its functions under this Act,
the Central Government, after con-
sultation with the Governments in-
terested, may, by notification in the
Official Gazette, declare that the
Board shall be dissolved from such
date as may be specified in this
behalf in such notification; and the
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Board shall be deemed to have been
dissolved accordingly.”
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The wording in the clause as it

stood before was:

“When all the functions which a
Board is empowered to perform
under this Act have been perform-
ed, the Central Government may, in
consultation with the Governments
interested, by notification in the
Official Gazette, declare that the
Board shall be dissolved from such
date as may be specified in this
behalf in such notification; and the
Board shall be deemed to have been
dissolved accordingly.”

The substance of the change is that,
m order to avoid any kind of dispute
about the fact whether a Board has
performed the functions which it was
called upon or expected to perform or
not, it is made clear that, whether a
Board has performed its functions
under this Act or not is to be based
on the opinion of the Central Govern-
ment. “When the Central' Government
is of opinion that a Board has per-
formed 1its functions”—the word “all”
has been omitted—*under this Act, the
Centra] Government, after consulta-
tion with the Governments interest-
ed” etec, There iz a slight change in
the wording also. Instead of “in” it
says “after consultation with the
Governments interested”

This is the changed position as {t
arose after the deliberations of the
Select Committee. This practically
exhausts those provisions of the Bill
in which a change of any importance
has occurred as a result of the Select
Committee’s consideration of the Bill.
I need not say anything more on the
meaning of the various provisions
because we had a very full debate on
the subject. I woud, therefore,
request the House to accept the motion
for taking up the consideration of the
Bill as reported by the Select Com-
mittee.

Mr DEPUTY CHAIRMAN: Motion
moved:
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“That the Bill to provide for the
establishment of River Boards for
the regulation and development of
inter-State rivers and river valleys,
as reported by the Joint Committee
of the Houses, be taken into consi-
deration ”

2:05

Surt KISHEN CHAND (Hydera-
bad): Sir, I am sorry that I did not
take part when this Bill was placed
before this House for reference to a
Select Committee because I would
have pointed out at that very time as
I am now going to point out, that
there are River Boards in Europe also
Whenever a river passes through vari-~
ous countries, there must be Rivcr
Boards for regulating the supply of
water I should have thought that
when this Committee was appointed,
they would have really taken into
consideration and studied the proce-
dure adopted in other countries India
is a big country and it has rivers pass-
g through various States But the
matter is much easier here because
the Central Government is the sup-
reme authority. They have the ful-
lest powers Though our Constitution
Je of a federal type, slowly and gra-
duallv the power of the Centre is
becoming so great that they can con-
trol the States Bringing a Bill of this
type, I do not think, will be 1n the
best interests of our country or in the
interests of the object enunciated in
this Bill

As 1 said. in Europe a river passes
through three or four countries—
independent countries There are
three principals ways of utilising
water of the river One 1s navi-
gation, because in Europe, a large
part of trade 1s carried on by
river navigation As vyou know,
Sir, the River Danube 1s the
main artery of Central Europe and
90 per cent ef the traffic of Central
Europe 1s carried by that river That
Is one use of the river The second
is. by construction of dams, conver-
sion of the dynamic power
water into hydro-electric power The
third is the use of the river for irri-
gation purposes.
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These are the three main require-
ments of inter-State rivers for the
appointment of water between the
various States I should like to know
from the hon Mimster, who has
mtroduced this Bill, how thisand the
second B:ll, which is going to come
immediately after 1t about the inter-
State disputes of these rivers, are
going to help in the navigation, in the
production of electricity and in afford-
ing irrigation facilities from the
waters of rivers flowing through vari-
ous States in our country I should
have thought that the hon Minister
would really come forward with a
Bill appointing a statutory body. We
really want a statutory body—a whole
time permanent body-—which would
have full powers of control and
supervision over the distribution and
utilisation of the waters of various
rivers among the various States of
the country Instead of that this Bill
provides for the establishment of
River Boards for the regulation and
jevelopment of inter-State rivers and
river valleys It is stated that if there
15 a representation made by a State or
by two States, the Central Govern-
ment will appomnt a River Board It
will be for a particular river or a
portien of a river, relating to more
or less a dispute between two States
through which that river is passing.
Then that particular Board will
carry on for some time There will
be some grants given by the Central
Government to the Board And final-
v a clause for the winding up of that
Board after some time And the mat~
ter ends there Then, probably, some
dispute mav arise i1n some other State;
another Board will be appointed and
1t will carry on its work

Now, the utilisation of the river
water is a continuous process It 1s
not a work for a short period, It
later on, we are going to make the
rivers navigable and to utilise them
for navigation purposes, it is very
essential that we have a statutory
Board 1 would have very much wel-
comed a permanent statutory Board
for all the rivers m India, passing
through a'l the Siates, performing
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{Shri Kishen Chand.}

the general supervisory duties with
regard to navigation, construction of
dams, generation of hydro-electric
power and lastly—the most important
—the distribution of the water for
irrigation purposes. If a dam is con-
structed higher up on the river and
electricity is produced in one particu-
lar area, the State in which that dam
is situated will probably benefit by the
electricity produced there and natu-
rally, the water alse will be available
to a larger extent to the State near
the place where the dam is situated,
To appoint a Board subsequently after
the dam has been constructed and
after channels have been laid and to
sett e a dispute about the apportion-
ment of the water will be useless and
an afterthought. It will not be of any
use. But in place of that“if we have
a statutory Board under the Central
Government, controlled hy Parliament
under the Minister for frrigation and
Power, that Board will perform a
very useful purpose.

It is not a question that we have
got several countries through which
our rivers are passing. Of course,
there is the Brahmaputra which comes
from Tibet. There are one or two
rivers which come from Nepal and in
their cases, we might temporarily
have a River Board to settle any dis-
pute which we may have with a

neighbouring  country. But a
legislation passed by Parliament
is not applicable to them and
there is no provision in this Bill
to that effect. So, I understand
that this Bill relates only to the

rivers inside India and to any possi-
ble dispute between two States of
India about the utilisation of waters.
And in such a situation, I personally
think that both these Bills have not
been properly drawn up and that they
are not going to serve a very useful
purpose. As I said, I would like that
there should be a statutory Board like
that of the Union Public Service
Commission or various other things.
For flood control, the hon Minister
has set up a Commission. He should
appoint a Commission for the rivers in
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India and that Commission should
study all the rivers of our country
and draw up a master plan for the
best utilisation of the river waters. I
do not believe that there is any rivalry
between the States about the utilisa-
tion of river waters. It does not arise.
It is only a question as to how best
we can utilise these rivers. That
includes selection of the most suitable
site for a dam and the way in which to
have locks, because if you want to
use the river for navigation purposes
and there is a drop in level, you have
to set up locks at wvarious points.
Without locks you cannot make the
whole river navigable. We should
first of all have a Board which will
fix up the position of locks, will fix
up a suitable site for the dam and will
fix up the question of water that will
he distributed. (Interruption.) I 1
am saying anything outside the point,
the hon. Minister can stop me. I will
be very glad. I do not want to take
the time of the House. If I am talk-
ing absolutely away from the point
and if the hon. Minister wants to
explain it to me, I will sit down.

Mr. DEPUTY CHAIRMAN: “What-
ever Yyou said about international
rivers is out of place.

Sarr KISHEN CHAND: 1 am not
saying anything out of place. I am
saying that international rivers......
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Mgr. DEPUTY CHAIRMAN: This
Parliament can legislate only for
India.

Surr KISHEN CHAND: And,

therefore, we should have a statutory
River Board. We have got various

An. Hon. MEMBER: As if they are
fighting with each other.

Surt H. P. SAKSENA
Pradesh): They are fighting.

Surt KISHEN CHAND: But the
interest of India is one and, therefore,
I would rather like to have one per-
manent Board which will allocate the
water of the rivers and will
not be a temporary Board as provided
in this Bill.

(Uttar-
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Surr R. U. AGNIBHOJ (Madhya
Pradesh): Mr. Deputy Chairman, Sir,
I whole-heartedly support the Bill
before this House, as reported by the
Select Committee. Really speaking,
this is a Bill which was most needed
for the development of our irrigation
and power in the States. I remember
of certain cases which came to my
notice. When the UP. Government
wanted to dam river Narayani, a por-
tion of which was in Madhya Pradesh,
the case went on for years and years.
The two Governments would not come
to a conclusion. Sometimes one would
put some objection on the land and
sometimes the other would demand
the water. Sometimes they would
say that they would not part with
their buildings and so on and so forth.
Al] these formalities took more than
five years. Had there been a Board,
both the Governments would have.....

Surr KISHEN CHAND:
why I am for a permanent
instead of temporary Boards.

That 1s
Board

Snurr R. U. AGNIBHOJ: I am com-
ing to it, my friend. If there was a
Board who could bring both the States
together, make them sit together and
thrash the points together, they could
have decided the case within 15 days
or within a month The financial
implications, allocation of land, distri-
bution of water and all these things
could be decided. The scheme which
took so much time could have come
into being five years ago.

Now, Sir, 1 come to my Iriend’s
suggestion of forming a permanent
Board. A permanent Board would be
more costly and more clumsy and
would not be able to solve the pro-
blems. When a certain river is to be
dammed you have to bring all
the points together and then thrash
them out. While this all-India Board
will be iack of all trades, it will be
master of none, They won’t under-
stand the problems. On all the 50 >r
100 problems before them, they would
cast only a cursory glance. They
wou'd never decide a problem which
requires immediate attention. There-
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fore, take one particular task, strike
once and finish with it. This is my
way of doing things. 1 don’t believe
in handing over numerous responsibi-
lities to one man because he can never
fulfi] them., He can never execute
them properly. Sometimes, even thev
cannot understand the problems in
their hands. Therefore, for each aad
every individual problem separate
Boards must be set wup. Take
the case of Election Tribunals.
If you say that there should
be a permanent Election Tribunal
for all the cases throughout the
country, I think al] the election peti-
tions pending before that Election
Tribunal would hang up to the time or
rather beyond the life of the Parlia-
ment or of the Assemblies themselves.
None can deny this fact. Therefore.
if we want to do things immediately,
with perfectness, with full under-
standing of the States concerned and
with their full consent and co-opera-
tion, I think these Boards would be
most essential, most efficient and most
desirable. I fail to understand my
friend, who is a professor and who
knows things much better than
I do, when he suggests to form
an international River Board. My
friend, this international Board ecan-
not be formed by us. All the interna-
tional rivers and their problems are
settled by the respective Governments
on an international basis, internation-
al agreements and international
understanding. Therefore, while re-
quiring a River Board for your coun-
try if you think of international
Boards, you go beyond your scope and
jurisdiction.

I extend my whole-hearted support
to the Bill. I wish that these Boards
function with good wunderstanding,
clear conscience, honesty and quick-
ness: with due regard to the urgency
of the problems; in the interests of
the States themselves: and in the
interest of the country as a whole.

st wame gto dw  (ww R -
st welge, @8 9 fwer guR A
# g @ aada s & ol I gy
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Mr DEPUTY CHAIRMAN: Mr.
Vaidya, this is a totally different
matter

SHrr KANHAIYALAL D, VAIDYA:
No, Sir There are these problems
that have to be considered

Mr DEPUTY CHAIRMAN: We are
here concerned with the development
of river valleys

Sarr KANHAIYALAL D VAIDYA:
Oh yes But

Mr DEPUTY CHAIRMAN- Sanita-
tion 1s a State subject It has nothing
to do with this Bill

Surr KANHAIYALAL D VAIDYA:
Bui, Sir, there are these problems,
That is why I am pressing my point.

Mr DEPUTY CHAIRMAN: Al
right, finish it

st sRaaw glo & i wEe W
diw ur g J¢ qE Aiyg & fe @
g Tereft g7 &1 A 3R s St A

g T g A L AT @ TR § | @ orw g o o weA & Y oW
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Surt H. N. KUNZRU (Uttar Pra-
desh): Mr. Deputy Chairman, the
Bill before us is essentially what it
was before it was referred to ‘he
Select Committee. Such changes as the
Select Committee has made in it are
of a minor character. And the criti-
cism of the Bill made when the
motion for its reference to the Select
Committee was made still applies to
its provisions. I do not want to
repeat, Sir, what I said on the previ-
ous occasion. But I should like to
point out, as briefly as I can, the main
deficiency in the Bill that was pointed
out by several speakers.

Sir, the Bill empowers the Govern-
ment of India to appoint River Boards
for the regulation and development
of inter-State rivers and river valleys,
but it does not give them full power
to co-ordinate the activitics of the
Governments interested in these pro-
Jects or to ensure that the assumpticns
on which these projects might be
sanctioned by the Planning Commis-
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sion would be carried out by the Gov-
ernments interested. Now, the reply
given to this objection by the Minis-
ter for Planning and Irrigation and
Power was that a  constitutional
amendment would be necessary for the
purpose of empowering the Govern-
ment of India to exercise full control
in respect of the development of inter-
State rivers and river valleys. Item
56 in the Union List, he contended,
could not be interpreted in the sense in
which I and some other speakers
had interpreted it. Well, it
becomes, therefore, of the utmost
importance to know whether the Gov-
ernment of India now intend to ask
Parliament to amend the Constitution,
so as to confer the necessary powers
on the authorities appointed by them.
This matter, Sir, is one of great
importance, was always of great
importance, and it is now of parti-
cular importance, because ot the
co-ordinated plans that are being
prepared by the Central Govern-
ment for the full development
of the entire economic resources
of the country. Now, Sir, it may
be that the Government of India feel
that if they take any such step as
suggested by me, they may be charged
by the State Governments of their
inordinate desire to add to their
already vast powers. I think, Si1, that
such a charge, if made, would not rest
on a good foundation. It has become
necessary for the Government of India
to acquire additional power in order
to secure the full development of
inter-State rivers and river valleys in
the interests of the public. If at a
time when they did not contemplate
the execution of such projects, they
had asked for an amendment of the
Constitution, such a charge as I have
referred to might have been perfectly
justified; but if they ask for it only
in the light of experience gained dur-
ing the last five years, then I think
that the charge will have no validity
in the eyes of reasonable men and
that the Government of India should
not be afraid of such an accusation.
It should not allow this consideration
to deter it from bringing forward a
measure of that kind to amend the
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Constitution so that it miay have grea-
ter power in the future to control the
development of inter-State rivers and
river valleys.

Now, there are some other matters
also that I should like to refer to.
In the earlier debate, 1 pointed out
that while a River Board could be
appointed by the Central Govern-
ment on its own initiative but
after consulting the Governments
interested, the execution of the
schemes prepared by the River
Board could not be ensured by
the Government of India them-
selves. A reference would be neces-
sary to the arbitrator in case of dif-
ferences of opinion between the Gov-
ernments interested. Now, some of
the matters to which reference was
made were land utilisation, water
rates, betterment levy, afforestation,
contral of soil erosion, etc. In respect
of the promotion of afforestation and
control of soil erosion, a River Board
will be in a position to offer advice
under item (vi) of sub-clause (a) of
clause 13, which lays down the func-
tions of such a Board, but there is
nothing in any item of sub-clause (a)
which would enable the Board to offer
advice in regard to the other matters
mentioned by me, viz.,land utibsation
water rates and betterment levies.
Now, 1 do not know whether it is in-
tended to prescribe that the Board
should be able to advise on such mat-
ters under item (viii) of sub-clause
(a), but the Board will be able to do
this only if rules are made under sub-
clause (2) of clause 28 on this point.
Ttem (b) of sub-clause (2) refers to
the functions of the Board and the
matters in respect of which the Board
may require the Government interest-
ed to furnish information. Now, the
words “the functions of the Board”,
in my opinion, give a wrong idea of
the rule-making power which the
Government will possess under sub-
clause (2)—but I shall deal with this
a little later—but if the Government
of India are going to have the power
to prescribe under sub-clause (2) of
clause 28 that all other subjects
except those referred to n items
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(i) to (vii) of sub-clause (a)
of clause 13 might be considered
by the Board, then it s neces-
sary that such things as land
utilisation, water rates anda bet-
terment levies should receive the

consideration of the Government when
they are making rules. That is, the
rules should be such as to permit a
River Board to offer advice in regard
to these matters. Otherwise, in my
opinion, item (viii) of sub-clause (a)
of clause 13 will not secure the pur-
pose that we have in view.

Mr. DEPUTY CHAIRMAN: Would
not sub-clause (a) (ii) of clause 13
“promotion and operation of schemes
for irrigation, water supply or drain-
age”, and sub-clause (e), “any other
matter which is supplemental, inci-
dental or consequential to any of the
above functions”, cover your point?

Surr H. N. KUNZRU: Sub-clause
(e), “any other matter which is sup-
plemental, incidental or consequential
to any of the above functions”. I ask-
ed the Government to let us know
clearly what this meant, but I do not
think that they did so. You referred
to this in the last debate too, and I,
therefore, took this matter into consi-
deration, but in view of the fact that
the Government failed to clarify
the meaning of this sub-clause......
Mr. DEPUTY CHAIRMAN: Will not

land utilisation and other things be
covered by this?

SHrRT GULZARILAL NANDA: In so
far as those matters are supplemental,

incidental and consequential, they will
be covered.

SHRt H. N. KUNZRU: One does not
know what would be regarded as inci-
dental, supplemental or consequential
to any of the functions mentioned in
clause 13. It may be that only minor
things will be covered by the words
“supplemental, incidental or conse-
quential”, but to make the fullest
use of inter-State rivers and
river valleys it may be neces-
sary to undertake measuies of
far-reaching imporiance, and if
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any dispute arises between the
River Board and any Government
interested in any such project, one
does not know what would be the
verdict of the court that considers thig

matter Besides, I think, the Board
can tender advice under
4 pM. clause 13 only in respect
of eight 1items mentioned
under sub-clause (a). The other
sub-clauses refer to other things.

That is another reason why I do not
think that sub-clause (e) will serve
my purpose by itself However, if
sub-clause (e), in the opinion of the
legal advisers of the Government, 1s
sufficient to cover my point, then the
¢ #1sting clause 13 is sufficient for my
purpose, but 1if their advice is differ-
ent, then I think that note ought to
be taken of the observations that I
have made when Government come to
make rules relating to such other mat-
ters as may be prescribed under item
(vi1i) of sub-clause (a) of clause 13.

Now, I come to item (b) of sub-
clause (2) of clause 28 It enables
the Government to provide for the
functions of the Board. Now, the
functions of the Board are laid down
clearly 1n clause 13. The only matters
in respect of which 1t can make rules
are those referred to in item (vii1)
of sub-clause (2) o' claus® 3 vz ,3uch
other matters as may be prescribed.
Now, if this view is correct, ther‘x I
think that in item (b) of sub-clause
2 of clause 28, the words “the func-
tions of the Board under item (vin)
of sub-clause (a) of clause 13" should
be substituted for the wcsds  “the
functions of the Boards” Tae words
“the functions of the Board™ are much
top wide. Government cannot make
rules 1n respect of functions that are
clearly defined in clause 13.

Mr DEPUTY CHAIRMAN: It is “in
respect of which the Board may
require a Government interested
to furnish information”. It is, rules
as regards the furnishing of informa-
tion......

Surrt H. N. KUNZRU: That is addi-
tlemal to this. Sub-clause (2) says:
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“(2) In particular, and without
prejudice to the generality of the
foregoing power, such rules may
provide for all or any of the fol-
lowing matters, namely:”

and now I come to item (b):

“the functions of the Board and
the matters in respect of which the
Board may require a Government
interested to furmsh information™,

It seems to me to be clear that the
functions of the Board are quite dif-
ferent from the matters in respect of
which the Board may require infor-
mation from the Governments inter-
ested. As I have already explained,
the words “the functions of the Board”
seem to me to be too wide The rule-
making power given to the Central
Government by clause 28 does not
entitle them to make rules with regard
to the functions that are already
defined in clause 13 They can make
rules only in respect of such matters
as may be prescribed and so far as T
can see, the only matters that may be
rrescribed by rules are those that can
be covered under item (viit) of sub-
clause (a) of clause 13

There 15 just one other matter that
I would like to refer to, before I sit
down. Under sub-clause (d) of
clause 16, a FRiver Board will have
the power to ronduct and co-ordinate
research 1n respect of many matters
including soil corservation and land
use Now, the researches of the
Board in respect of the land use, ue.,
the utilisation of land, will be of no
value unless 1the Board can tender
advice in regard io this matter. It is
ro use asking a Board tc undertake
1tesearch 1n respect ¢f any matter inm
tegard to which it can give no advice
10 the Governments interested in the
project with which it deals. This
reinforces my argument that provision
should be made under the rules or
somewhere else to enable the Board
to offer advice to tne Governments
interested in respect of the proper
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utilisation of the lands I take these
words “land wuse’ to 1nclude such
measures as lirigation or the exten-
s1on of irrigation cr such other matters
as may be necessa y I1n order to maxi-
mise production 1 think, therefore
that it we fake the various clauses of
the Bill into cons deration, the Gov-
ernment cannot escape from the con-
clusion that 1t 1s necessary for tnem
1o 1ncrease the powers of the River
Board 1n order that the Bill may be
able to act effe tively At present
the procedure i1s round about The
Poard offers advire 10 the Govern-
ments interested in respect of certamn
matters If a Government interested
refuses or neglects to undertake any
measures 1n pursuance of any advice
tendered by the Board, then the mat-
ter will be referied to an arbitrator
and the decision of the arbitrator will
te final This 1s a rcund about pro-
cedure but 1n order that even this
round about procedure may be used
to promote the public good 1t 15 neces-
sary to define more fully the subjects
in respect of which the Board may ten-
der advice, and I think that the Board
should be enablcd to give advice 1n
1egard to the ulilisntion of land, which
15 referred to in sub-clause (d) of
clause 16 and at least two ovher mat
ters which have been already referred
to by me repeatedly I hope, Sir, that
these observations will recewve the
attention of the Mimister for Irriga-
tion

SHrI GULZARILAL NANDA:- Sir, I
am glad that the hon Member Pandit
Kunzru was able to come 1n time
before the debate was concluded
on this subject He has some
serious apprehensions 1 his mind
about the effectiveness of this
proposed legislation 1n relation to
certain purposes which he has 1mn
view I am 1n complete agree-
ment with him  regarding the
desirability of securing certain results
effectively through whatever legisla-
tion we enact here For example,
among the things that he has brought
to our notice, there is the question ot
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co-ordination of the activities of the
various States in relation to the
objects of this legislation, that 1is to
say, regulation and development of
inter-State rivers and river valleys
He has also a doubt in his mind whe-
ther the provisions are adequate 1n
respect of the effective enforcement
of whatever the Boards decide upon
And further he believes that what this
Bill provides 1s a kind of a round
about procedure, and even after being
round about, it does not cover ade-
quately various kinds of functions
which are legitimate and relevant for
this purpose As examples he refer-
red to utilisation of land, betterment
levies, water rates, etc Sir, I may
have to repeat and cover some of the
ground to some extent, that I covered
in the mitial stages, just as my hon
friend has done i1n his case

The suggestion 1s that we should
change the Constitution, if it 1s neces-
sary In the first place, I do not think
that a change in the Constitution 1s
necessary because the change in the
Constitution will not have to be con-
fined to that simple purpose, to the
simple provision regarding the powers
of the Central Government on this
subject That change will involve, if
it 1s really to fulfil the purposes the
hon Member has in view, a much
more radical change, say, the whole
business of 1rrigation and power
should be taken over from the States
and vested 1n the Central Government
When that 1s possible, only then can
we do these things more effectively
and achieve the purposes of this Bill
But there 1s the other thing If we
do that, the question arises whether
we will be able to really conduct these
activities as well as we should, in
view of the fact that there are the
States Therefore, 1t 1s a question of
balancing the advantages and the
disadvantages 1 see the point of the
hon Member, that there may be some
lack of firmness, of clear direction
It may be that somebody may find
some loop-hole here and there, there
may be some risk at some stage [
do not say that 1t 1s entirely obviated
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I must be frank But as 1 said, we
have to achieve these things through
the administrative machinery of the
States today, and any powers that we
assume for ourselves, if they lead to
the result that there 1s not that mea-
sure of co-operation of the States
which 1s necessary for the purpose,
if 1n that respect we lose something,
then we lose a great deal My fear is
that keeping the subjects for the
States as they are now the taking of
more power 1s not gomng to help I
have consulted the States and I have
got their opinions, and I believe that
taking the attitude of the States, their

pont of wview 1nto considera-
tion, this 15 the farthest that
we <can go and the subject
of Irrigation and Power cannot

be taken over from the States We
cannot function, unless we go further
and change radically the whole struc-
ture of the Constitution, that 1s to
say, have a umtary Constitution, a
unitary State That 1s not really the
business of the House now and that
1s not the intention of the hon Mem-
ber either

Surt V. PRASAD RAO (Hydera-
bad) What would be the function of
the proposed National Construction
Corporation®

Surt GULZARILAL NANDA- The
National Construction Corporation 1s
meant to take the place of the contrac-
tors, to some extent, also i1t will take
the place of the Department Today
there 1s Departmental construction or
construction through contractors
Both of them have got serious dis-
advantages The Construction Cor-
poration may possibly be able to do
the thing better than either of these
agencies

SHRI V PRASAD RAO If these
River Boards are constituted, what
will be the power of the Central
Water and Power Commission®

Surt GULZARILAL NANDA The
CWPC 1s not meant to carry out
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projects themselves That 15 not the
function of the CW.P.C.

SHrRl V PRASAD RAQ But I mean
vis-a-vis these River Boards

Surt GULZARILAL NANDA- 1
thought my hon friend’s point was
connected with the National Construc-
tion Corporation The National Con-
struction Corporation does not take
away or detract anything from the
functions of the CWPC 1 do not
follow what his further point is

SHrr V PRASAD RAO My pont 1s
simply this What will be the func-
tions of the Central Water and Power
Commuission vis-a-vis these River
Boards?

SHr1 GULZARILAL NANDA That
18 another pomnt I am coming to
that

Therefore as I was saying, this 1s
a measure for securing co-ordmnalion
in the best possible manner available
to us now Regarding enforcement
also we have provisions which we
believe are calculated to confer on
the Central Government and the
machinery that 1s visualised here,
sufficient powers to secure that object
After all, we are not dealing here
with enemies, or people who aie
intent on defeating the objective of
the legislation We believe that we
rely on the good sense of the States.
Also having once got a decision from
a Board and knowing that this 1s now
something which has te be carried
out, they will do that And mn any
extreme case, there are other powers
under the Constitution which could
be mobilised I hope that such an
emergency or contigency will not
arise

The hon Member has another con-
tention, namely, that whatever the
functions are, whatever the powers
may be of the Boards, those func-
fions and powers have to be
properly stated here so that there
may be no ambigwity about af.
If 1t 1s the intention that utilisa~
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tions of the Board, if betterment levy
is to be a function, so also water
rates etc., then why not specify that?
My answer is this. I will not take
shelter under such vague terms as
“consequential” or “incidental” etc.
etc. Nor under the other sub-clause
which says “any other matter”. I
agree with nim that the purpose of
this general sub-clause is really not
to extend the scope beyond what is
previously stated, except reallv to
complete the idea which may be
covered by the previous provisions.
‘That is my immediate interpretation;
betterment levies and water-rates, I
do not believe, are covered by this.
Nor need they be. That is a matter
for the States to consider in respect
.of their revenues, in respect of how
they make up their revenues. It may
be that the Planning Commission also
comes in. DBetterment levies are
being insisted on and no project is
being approved of by the Planning
Commission and admitted into the list
of schemes for which provision is to
be made in the Plan until the State
shows that it is going to have better-
ment levy, until it also shows that it
has a programme for legislation in
that behalf. That is what is being
done through another set-up and it is
not necessary to be included in this
legislation.

Suer H. N. KUNZRU: Does the hon.
Minister for Irrigation and Power
mean to say that in respect of every
River Board or River Valley Project,
legislation will be enacted here in
order to cover the points about which
agreement may be arrived at between
the Central Government and the
State Governments?

Surr GULZARILAL NANDA: The
Planning Commission is insisting that
the State Governments must
such a legislation. It is not possible
for this Government to enact. The
Planning Commission and the Central
Government are not competent to do
that, but because of the existence of
the Planning Commission, because of
the fact of the pooling of
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resources which are made available
through a Central machinery, it has
become possible to have this kind of
agreement. Those are not functions
of the River Boards. For instance,
the water rates may change from
time to time in a State in relation to
the conditions prevailing there. In
such a state, how can a particular
scheme provide for such things in an
exhaustive manner? In a general
way, of course, it does come in hut
any specification of that detail is
neither necessary nor possibly quite
appropriate.
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SHrRr H. N. KUNZRU: 1Is it not a
matter of the utmost importance that
when a scheme is considered by the
Planning Commission, it should know
whether a scheme will be productive
or not? It may be that if the Central
Government comes to know at the
very outset that a certain scheme
agreed to by the State Governments
would not be carried out by them
afterwards, it is quite possible that
the Planning Commission may say
that it does not agree to the execu-
tion of such projects.

Mgr. DEPUTY CHAIRMAN: What
he says is: It is entirely a State sub-
ject and the Planning Commission can
only advise.

Surt H. N. KUNZRU: It is not a
matter only for the States. Tt is also
a matter for the Planning Commis-
sion because a State cannot under-
take any measure of development
unless it is approved by the Planning
Commission for it needs money from
the Central Governmeni.

SHRI GULZARILAL NANDA: That
is exactly what I have said. There is
a new method available to us for
securing that very purpose and that
is being actually secured through the
Planning Commission.

Sart H. N. KUNZRU: Is this pur-

the | pose being secured now?
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Sm1 GULZARILAL NANDA: VYes,
it is being secured. In the course of
the last six months or so, three States
have been asked to undertake legisla-
tions for this purpose and they are
doing it. Even otherwise, this will
not be the proper place for this
because the States will say that it is
their business and that we should not
bother whether they charge water
rates or not and in what manner they
charge, if at all. The Constitution
has made certain divisions and cer-
tain demarcations; certain spheres are
allotted to the States; and they can
do whatever they want.

Surr H. N. KUNZRU: I ask the hon.
Minister to consider clause 13 of his
own Bill carefully.

The problem of afforestation and
control of soil erosion are included in
the State List and these are all mat-
ters in respect of which a River
Board may tender advice. Now, that
being so, what is there to prevent
them from offering advice in respect
of other matters included in the
Union List? This is not a constitu-
tional matter at all.

Surr GULZARILAL NANDA: Well,
these things do not affect one parti-
cular State only. They affect other
States also. For instance, take the
case of Madhya Pradesh. Supposing
afforestation or soil conservation is
not carried out there, the Hirakud
Project in Orissa is affected. There-
fore, to the extent that things are
done or not done in a particular State
have reactions in another State, to
that extent we come in.

As far as the functions are concern-
ed, I think they are comprehensive
enough as they have been enumerated
and anything more to be added here
will not be related to the purpose of
this legislation. It may be import-
ant and legitimate but, as I said, it is
not relevant here and it has been well
looked after in other ways.

There were other questions raised
by the hon. Member. Having dealt
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with this point. I do not think any-
thing else that the hon. Member said
remains to be answered. The import-
ant ones were the constitution and
the question of making certain addi-
tions in the list of functions in crder
to cover the features mentioned by
the hon. Member.

Surt H. N. KUNZRU: What about
the language of item (b) of sub-~
clause (2) of clause 28?

Surt GULZARILAL NANDA: I feel
that if the powers and functions of
the Board are to be enlarged they
should not be done through the rules.
If it is so done, there would be ne
sense in having this legislation. I
agree with the hon. Member that it
can only mean a certain elucidation
of procedure. It is not that we can
incorporate functions under the rules
which have not been put in here. I
agree entirely with the hon. Member.

Surr H. N. KUNZRU: Then the
language will have to be changed.

Sart GULZARILAL. NANDA: If
there is any flaw in the language, it
will have to be removed.

The hon. Mr. Kishen Chand had
something in his mind.

Mr. DEPUTY CHAIRMAN: He
mentioned about research undertaken
by the Boards.

Surt H. N. KUNZRU: What use js
there in these Boards undertaking
researches into soil conservation, land
utilisation, etc, if they can only
advise and not implement them? Sub-
clause (d) of clause 16 is what I
referred to.

Surr GULZARILAL NANDA: “Con-
duct and co-ordinate research on
various aspects of the conservation,
regulation or utilisation of water
resources, such as...... »

SHRI H. N. KUNZRU: The last line
but one, “ ..... soil conservation,
land wuse and connected structu-
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SHRI GULZARILAL NANDA:
“Land use” has a wide connotation

and it may also have a limited con-
notation. This is limited to the extent
that it is used for this purpose. Soil
conservation and land use have +to
apply to water resources as also for
irrigation purposes. Therefore, there
should be something corresponding to
this purpose. It cannot mean land for
building a factory or for anything
like that. Land use can only be in
relation to the problem and operation
of schemes for irrigation, etc. There-
fore, it is linked with this and since
it is only a question of tendering
advice, it can be given.

SHrr H. N. KUNZRU: Are Govern-
ment certain of that?

Sur: GULZARILAL NANDA: I feel |
certain about it. '

" include the Central Government.

Then there is the other voint raised
by Shri Kishen Chand. IHe seeks to |
achieve a certain purpose through a
legislation of this kind and ne appre-
hends that that will not be achieved.
I may assure him that what he really
expects of this legislation is already
there. He was not present at the
time of the detailed discussion. That
was a handicap for him, but I may !
explain the position for his benefit.
What he says is: After a dam 1s built,
the Board comes in. And then what
has it to do? The answer is that
before a dam is built,—any kind of
structure which would be acceptable
to one party or another or to the
Central Government—a procedure has
to be gone through, and any party,
any State or the Central Government

can initiate these proceedings and
stop anything being done till that
scheme is properly approved and

formulated so that......

Surr KISHEN CHAND: Just a ques-
tion. At least in the case of minor
and medium-sized projects, the States
have been doing things and are doing
them even at present without consult-
ing the neighbouring States. I should
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like to know from the hon. Minister
that since there is the possibility of
reorganization of States and since the
Board can be set up only on the
request of a State, if the request
comes too late, of what benefit it will
be. The hon. Minister is taking shel-
ter behind the words “or otherwise”.
In any legal document that type of
supplementary clause is put in. The
main clause is “on a request received
in this behalf from a State Govern-
ment”; “or otherwise” is a subsequent
thing.
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Surt GULZARILAL NANDA: 1
believe that the word “otherwise” may
be possibly better from the point of
view of the hon. Member because
that has a wide scope. Since his
object is to extend the scope of acti-
vity, it has been extended freely and
widely by the use of the words “‘or
otherwise”. “Otherwise” may include
anything more but does at any rate
So,
1 do not think the purpose of the hon.
Member is in any way being defeated
by these words.

Then his suggestion was to have a
statutory Board and have a permanent
machinery. Now, this is a statutory
Board. River Board is a statuiory
Board. He says: Let there be on2
Board. The difficulty is this. In the
first place, one Board, as was pointed
out by an hon. Member from here,
will be engaged, say, in one schema.
Meanwhile there are five or more
problems in other places. Why ros-
trict our sphere of operation in this
matter? We are free to have five or
six Boards at the same time. And
then a Board constituted for the pur~
pose of one scheme may not really be
a very suitable body for other
schemes because the problems of the
area and the conditions may be differ-
ent and in the choice of personnel we

can exercise that discretion. We
have that latitude and we will be
able, for each separate scheme, for

the purpose of each separate Board, to
find out the most appropriate person-
nel which will not be possible for us
just with one Board.
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Surt KISHEN CHAND  Just one
pomnt If you see page 2 of the bill

you will find “The Board shall consist
of a Chairman and such other mem-
bers as the Central Government
thinks fit to appoint” Then it says
“A person shall not be gquahfied for
appointment as a member unless, 1n
the opmion of the Central Govern-
ment, he has special knowledge and
experience 1n Irrigation, electrical
engineering, flood control, navigation,
water conservation, soil conservation,
admunistration or finance” Now how
are you going to get the men all hav-
ing at least these seven gualifications?
So naturally 1t must be one big Board
having the various people represented
there

Surt GULZARILAL NANDA  For
a certain scheme 1t may be that
knowledge of electrical engineering
may be more mmportant In another
place flood control may be moie
mmportant Therefore, i1t is not that
one person has to have all these
qualifications or that there must
be as many persons as there are
qualifications here in each Board It
1s not so It wil] really be arranged
according to the need and the purpose

Then, his other point was that we
should have some permanent Comnis-~
sion For his point that there should
be a permanent body looking after
the thing as a whole with a picture
before 1t so that it can co-ordinate
the activities, there 1s already a
permanent body, the Central Water
and Power Commission That 1s deal-
ing with the matters from day to day
and 1t has got all the information and
a view of the whole situation 1 the
country I have tried to point out to
the hon Member that whatever he
really 1s asking for 1s already there
in the provisions of this Bill ang also
1n the other arrangements which the
Government has made tor achieving
these very purposes

So far as the small schemes are con-
cerned, to which the hor Member
Just made a reference, well, i1f there
1s a river which 1s not an inter-State
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river, certainly the State 1s free tc do
that and 1t 1s no business vl ours to
come in 1ts way The peaple of the
State are concerned and they may
raise those questions 1n the legisla-
ture of the State If any ai1ea 1s being
prejudicially affected by any scrheme
1in that State, then 1t 1s for the people
of that State and that legislature to
deal with the matter They need not
come up here and that need not cause
us concern

Surr KISHEN CHAND Just a
question  Suppose ther¢ 1, a tribu-
tary of a small stieam and 1t earries
a large volume of water, naturally the
whole river 1s affected by that tribu-
tary What will be the solution 1n
that case, Sir?

SHrr GULZARILAL NANDA W
have got the power to define what an
inter-State river is, what 1ts lhmts
are and, therefore, that position can
be dealt with in that manner

Sir, I have dealt with al: the points
that were raised and I commend the

motion for the acceptance of the
House
Mr DEPUTY CHAIRMAN The

question 1is

“That the Bill to provide for the
establishment of River Boards for
the regulation and deveilopment of
inter-State rivers and rive' valleys,
as reported by the Joint Committee
of the Houses, be taken mnto eonsi-
deration ”’

The motion was adopted

Mr DEPUTY CHAIRMAN
we shall take up clause by clause
consideration of the Bill There are
no amendments to clauses 2 to 29

Now

Surt JASPAT ROY KAPOOR
(Uttar Pradesh) Are vou gouing to
put them all together, Sir?

Surt GULZARILAL NANDA [ am
moving an amendment (o clause 28

Mr DEPUTY CHAIRMAN
| I will put clauses 2 tu 47

Then
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Surr JASPAT ROY KAPCOR: 1
have one or two points to say with
regard to one or two clauses.

Mr. DEPUTY CHAIRMAN: No
amendments at this late hour, Mr.
Kapoor.

SurI JASPAT ROY XAPOOQOR: You
seem to presume that I am going to
make any amendments. I was nol
going to suggest any amendments.

Mgr. DEPUTY CHAIRMAN. But you
have given some. (Looking at the
Minister) You may just look into
them.” If any is acceptab's to you I
will allow; not otherwise.

Then I will put clauses 2 to 27 frst.

Sur1t JASPAT ROY KAPOOR: It
was with respect to some previous
clauses that I wanted to say......

Mr. DEPUTY CHAIRMAN: Now
the hon. Minister is Iooking into your
amendments. If any of them are....

Sur1 JASPAT ROY KAPOOR: My
amendments? What are they?”

Mr. DEPUTY CHAIRMAN: You
have not given any amendments?

SHrT JASPAT ROY KAPOOR: 1t is
to the other Bill. The amendments
relate to another Bill.

Mr. DEPUTY CHAIRMAN: Do vou
want to speak on this Bill?

SHr1 JASPAT ROY KAPCOR: Of
course, on some of the clauses.

Mgr. DEPUTY CHAIRMAN: Which
clause is that?

SHRI JASPAT ROY KAPOOCR: 14 to
start with.

Mr. DEPUTY CHAIZMAN: Al
right. I will put clauses 2 to 13 then.

The question is:

“That clauses 2 to 13 stand part
of the Bill.”
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The motion was adopted.

Clauses 2 fo 13 were added to the
Bill.

Clause 14—Functions of the Board

Sarr JASPAT ROY KAPCOR: I
will just say only nne word. The
Chair will be pleased to know it in a
moment.

With regard to clause 14 I only
suggest to the hon. Minister to consi-
der whether it would not be neces-
sary to specify here how the nolifica-
tion is to be made. In clause 14(1)
it is stated: “...... as may be speci-
fied in the notification”. I am refer-
ring to the last line of clause 14(1).
In other clauses you bhave been pleas-
ed to specify that the notification is
to be in the Official Gazelte. Tt is
merely a verbal suggestion.

Tae DEPUTY MINISTER ron IRRI-
GATION ano POWER (Surr J. S. L.
Hatur): Clause 14?

Suri KISHEN CHAND: Last line
on page 4 of the Bill.

Sarrt JASPAT ROY KAPOCR: Now,
in clause 6 it is specifically mention-
ed that the notification shall be “in
the Official Gazette” and rightly so.
Similarly, for uniformity's sake you
may add those words here also and
with this addition thz last line will
read: “ as may be specified in
the notification in the Official
Gazette.”

SHrRT GULZARILAL NANDA: It is
there already in line 2 of sub-clause
14(1).

Surt JASPAT ROY KAPOOR: 1
am very sorry. I did not see it.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That clause 14 stand part of the
BilL.”

The motion was adopted.

Clause 14 was added to the Bill.

Clause 15 was added to the Bill.



2135 Rwer Boards

Clause 16—General powers of Bourd

Surr JASPAT ROY XAPOOR
Farstly, Sir, heie 1t 15 said that for
the pu-pose of efficienlly peiforming
(ts functions under this Act every
Board may, within 1ts arca of opera-
fion do certain things and ander sub-
clause (d) 1t says that it shall conduci
and co-ordinate research on various
aspects of the conservation, regulation
or utilisation of watler resources and
so on and so fortt Would not the
hon Mimister Iike to add the words
prevention of water pollutien” after
the words “soil conservation” on pege
6, Iine 7°

Mr DEPUTY CHAIRMAN There 13
a separate clause for that Please sce
clause 13(a) (vu) which the House
has passed 'This is also for the infor-
mation of Mr Vaidya

Surt JASPAT ROY KAPOOR That
1s one thing If 1t 1s not considered
necessary, 1t 1s a diffc.ent matter
Then under (g) you are authorising
the Board to call for nformation
from any Government mtercsted T
think 1t would be well 1f the Board 13
also authorised to call for informa-
tion even from the Cential Govern-
ment Theie may be very many
occasions when the Bodard may find
the need to obfain mflormation from
the Central Government because cer-
tain mnformation may be m cthe pos-
sesston of the Central Government
only and not in the possession of the
Governments interested S0 m clause
16(g) after the word ‘“require” the
words “Central Government or” may
be added

Surr GULZARILAL NANDA 1t 1s
Ihike saymng that when I am domng
something for myself I hav= also to
be asked that I should have an obhliga-
tion to assist in doing that thing It
1s really the Central Government th1t
is promoting the Board and doing all
these things It has ts obligations, 1t
15 the most elementarv purpose and
duty of the Central (irovernment to
assist the Board I'nerefore, why
should the Board be asked to call
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upon the Central Government to give
information when the Central Gov-
ernment 15 looking after ithe whole of
this business?

Surr JASPAT ROY KAPCOR But,
Sir

Mr DEPUTY CHAIRMAN  After
he has rephed you caannct speak

Surt KISHEN CHAND Here 1t 1s
said that 1t will conduct research and
co-ordinate research Now, what will
happen to the research woikers when
the Board 1s dissolved? Will 1t be for
a definite limited period? And if the
research does not materialise in any
results, all that money will be wast-
ed

Surt GULZARILAL NANDA  The
position as indicated her~ v that the
Board 1s not dissolved fill 1its fune-
tions have been performed and if the
Board has undertaken reseaich, then
that has certainly to be attended to
before the Board i1s dissolved In
practice what 15 going to happen is
this The Board 1s not gomg to con-
duct any research itse'f It 15 gomng
to entrust some research problems to
the existing research institutions 1n
the country and, therefore, there will
be no difficulty

Mr DEPUTY CHAIRMAN And
those research institufions will not be
dissolved They are permanent
bodies

The question 1s

“That clause 16 stand part of the
Rill”

The motion was adopted
Clause 16 was added to the Bill

Clauses 17 to 27 were added to the
Bill

Clause 28—Power to make rules
SR GULZARILAL NANDA*: Sir, I
maove

“That at page 9, line 4 the words
the term of office and’ be deleted.”
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“That at page 9, for lines 6-8, the
following be substituted, namely:-—

‘(b) the matters in respect of
which a Board mav tender advice
to the Governments interested
under sub-clause (viii) of clause
(a) of section 13;

(bb) the matters in respect ot
which the Board rnay require a
Government interested to furnish
information;”

Mr. DEPUTY CHAIRMAN-
guestion is:

The

“That at page 9, line 4, the words
‘the term of office and’ be deleied.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That at page 9, for lines 6-8,
the following be substituted, name-
ly:—

‘(b) the matters in respect of
which a Board may tender advice
to the Governments interested
under sub-clause (viii) of clause
(a) of section 13;

(bb) the matters in respect of
which the Board may require a
Government interested to furnish
information;’.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: The
fguestion is:

“That clause 28, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 28, as amended, was added
to the Bill.

Clause 29 was added to the Bill.
Clause 1, the Title and the Enact-
ing Formula were added to the Bill.
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SRt GULZARILAL NANDA: Siy, I
move:

“That the Bill, as amended, be
passed.”
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Surt GULZARILAL NANDA: Sir,
there can be no elaborate reply to
congratulations and expressions of
appreciation, except to say that one is

very thankful. Just one point that
was raised lastly about the power of

delegation. Certainly these are
routine matters which should be
attended to by various officers and

naturally this will be done in a man-
ner which does not prejudice the
proper exercise of those duties.

Regarding pollution of water, the
dangers of the evil have been stressed
by two friends here and also the hon.
Member there. This is really a seri-
ous matter and it was exactly with
that end in view that specific men-
tion was made of this gquestion of
prevention of pollution of the waters
of inter-State rivers, since all the
rivers have a certain amount of
sanctity or importance in the eyes of
the people of the country. Therefore,
this provision will extend to all those
rivers which we have in mind.

Mr. DEPUTY CHAIRMAN: Does it
cover the pollutions that are being
made even outside the river wvalley
projects? Suppose there are certain
cities where the rivers are already
flowing through......

Surr R. U. AGNIBHOJ: The muni-
cipalities will look after that.

Surr GULZARILAL NANDA: No,
Sir. This kind of pollution which is
occurring is a matter for the sanitary
authorities of the State, but since
most of the rivers are now going to
have one project or another, to that
extent this can be looked after.
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Mr. DEPUTY CHAIRMAN: If it
arises either out of a particular pro-
ject—the Damodar Valley project—
or out of a factory such as the Sindri
Fertilizer Factory? Suppose the
Damodar River is polluted or some
other town where there is no factory,
does it cover such things?

Suar1 GULZARILAL NANDA: I do
not think so.

Surr H. C. MATHUR (Rajasthan):
May I ask the hon. Minister to
clarify? What would be the position
of the Centrally administered pro-
jects? You have certain projects
which have been taken up by the
Centre for river valley development.
Whether in future do they not envis-
age any such project and will they all
be controlled by the River Boards?
And the second point, which 1 would
like him to clarify, is: What would
be the relationship between these
River Boards and the Central Water
and Power Commission?

Mr. DEPUTY CHAIRMAN: That
he has already answered.

SHRI GULZARILAL NANDA:
Regarding the relation between the
Board and the Central Water and
Power Commrission, the Central
Water and Power Commission is a
servicing agency of the Central Gov-
ernment for all these Boards and its
function will be to assist and facilitate
the work of these River Boards. So
far as the other question is concern-
ed, about any Centrally administercd
schemes, we have today the Hirakud
project which is nearing completion.
We have no other scheme either in
view or in hand.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: There
is a message.



